CONT. CAS (C) No. 4/2015

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

25.02.2015

Heard Mr. S.M.Suna, learned counsel appearing for the
petitioner and also Mr. S.Dey, learned counsel appearing for the
respondent.

Issue notice returnable with 2 (two) weeks.

Respondent is to file the affidavit-in-opposition with a
period indicated above.

List this case on 11.03.2015.

JUDGE
Sylvana



REVIEW PET No. 19/2014
In WP(C) No. 376/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

25.02.2015

Perused office note dated 24.02.2015.

Await service report.

Interim order passed on 28.01.2015 shall continue till
further orders.

List this case on 18.03.2015.

JUDGE
Sylvana



WP(C) No. 22/2015

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

25.02.2015

Heard Mr. H.Bezbarua, learned counsel appearing for the
petitioner and also Mr. R. Debnath, learned CGC appearing for the
respondents.

Issue Rule returnable with 4 (four) weeks.

No formal notice needs be issued as the respondents
have entered appearance through their learned CGC.

List this case on 25.03.2015.

JUDGE
Sylvana



WP(C) No. 56/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

25.02.2015

As prayed for by Mr. R.Debnath, learned CGC appearing
for the respondents, list this case as a fixed item on 02.03.2015.

JUDGE
Sylvana



WP(C) No. 57/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

25.02.2015

As prayed for by Mr. S.Dey, learned counsel appearing for
the petitioner, list this case on 11.03.2015.

JUDGE
Sylvana



WP(C) No. 151/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

25.02.2015

As prayed for by Mr. S.Sen Gupta, learned GA on behalf
of Mr. J.M. Thangkhiew, learned counsel appearing for the petitioner,
list this case on 11.03.2015.

JUDGE
Sylvana



WP(C) No. 201/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

25.02.2015

Interim order shall continue till the next date.
List this case on 04.03.0215.

JUDGE
Sylvana



WP(C) No. 391/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

25.02.2015

As prayed for by Mr. R.Debnath, learned CGC appearing
for the respondents, 8 (eight) weeks’ time is granted for filing affidavit-
in-opposition.

List this case on 22.04.2015.

JUDGE

Sylvana



WP(C) No. 407/2014

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

25.02.2015

Mr. R. Debnath, learned CGC appearing for the
respondents prays for further 3 (three) weeks’ time for filing affidavit-in-
opposition.

The respondents are all from Shillong. It is not known to
this Court as to why the respondents are not sending their para-wise
comments for many weeks. In such circumstances, only 4 (four) weeks’
time is granted to the respondents for filing their affidavit-in-opposition.
It is made clear that if the respondents fail to file their affidavit-in-
opposition within the period indicated above; this writ petition shall be
decided on the materials available in the record.

Registry is directed to furnish a copy of this order to Mr. R.
Debnath, learned CGC in the course of the day.

List this case on 25.03.2015.

JUDGE
Sylvana



